Factual Report in the matter of Rajendra Tiwari V/s Union of India& Ors. (OA

No. 34/2025) as per the directions of Hon’ble NGT, Central Zone Bench,

Bhopal

Background

In the case filed by Sh. Rajendra Tiwari V/s Union of India & Ors. before the
Hon’ble National Green Tribunal, Central Zone Bench, Bhopal, the applicant Sh.
Rajendra Tiwari has raised the issue regarding illegal operation of a Hotel
named as “Indana Palace” at a distance of 95 meters from the boundary of
Nahargarh Wildlife Sanctuary. It is also alleged that the commercial
establishment of this project falls within the eco sensitive zone of the “
Nahargarh Wildlife Sanctuary” and the project proponent has not obtained
requisite permissions from National Borad of Wild Life, State Forest
Department, Rajasthan State Pollution Control Board and Central Ground
Water Authority and the Hotel activity is being operated without having valid
permission under the Environment (Protection) Act, 1986, the Air Act, 1981,
the Water Act, 1974 and also without Wildlife clearance in view of EIA
Notification, 2006. Further, it has also been alleged by the petitioner that Hot

Air Ballon Ride is also being conducted by the Project Proponent inside the

Forest Area without taking prior permission from the concerned authorities.

Order
Hon’ble NGT Central Zone Bench passed an order on 25.03.2025 and operative
part of the order is as follows:

“1.The grievance of the applicant is illegal operation of Hotel Indana
Palace by respondent no. 14 at the distance of 95 meters from the
boundary of Nahargarh Wildlife Sanctuary and commercial
establishment also falls within the Eco Sensitive Zone of Nahargarh
Wildlife Sanctuary and further private respondent has not obtained
requisite permission such as recommendations of National Wildlife



Board, permission from State Forest Department, Rajasthan State
Pollution Control Board and Central Ground Water Authority and the
impugned commercial establishment is being operated without there
being requisite permission under Environment Protection Act, 1986,
Water Act 1974, Air Act 1981 and also wildlife clearance in view of EIA
Notification 2006, the questioned commercial establishment is situated
at the distance of 95 meters from the boundary of Nahargarh Wildlife
Sanctuary and falls within the periphery of Eco Sensitive Zone of
Nahargarh Wildlife Sanctuary. Further contention of the applicant is to
stop the illegal commercial and non forest activities which is being
carried out by the private respondent in the village Nangal Sunsawatan,
Jaipur within the periphery of Eco Sensitive Zone of Nahargarh Wildlife
Sanctuary.

5. We deem it just and proper to call a report on the matter in issue, in
present application, from a Joint Committee consisting of :

a. One Representative from the Principal Chief Conservator of Forest-
cum Chief Wildlife Warden, Forest Department, Government of
Rajasthan (Rajasthan)

b. One Representative from the Regional Director (Western Region
Jaipur), Central Ground Water Board, Jaipur (Rajasthan)

c. One Representative from the Rajasthan State Pollution Control
Board, Jaipur (Rajasthan)

d. One Representative from the Member Secretary, National Wildlife
Board, New Delhi.

6. The Committee is directed to visit the site and submit the factual and
action taken report within six weeks. The State PCB will be the nodal
agency for coordination and logistic support.

Field Visit

The State Board being Nodal Agency in this matter, sought the

nominations from departments involved in the committee constituted

by Hon’ble NGT and following officials were nominated:

(i) Sh. Mahesh Dutt Purohit, Scientist D, Sub Office Jaipur, Regional
Office, Gandhinagar, MoEF&CC.



(ii)

(iii)

(iv)

Sh. Vijay Pal Singh, Deputy Conservator of Forests, (WL), Zoo,
Jaipur.

Smt. Pooja, Regional Officer, Rajasthan State Pollution Control
Board, Jaipur (North)

Sh. Shashank P Singh, Sc-C, Central Ground Water Board, Western

Region, Jaipur.

Copy of the nominations are enclosed and collectively marked as

Annexure-1. The committee decided to visit the site on 14.05.2025 for

the purpose of taking ground observations and analysis of official

records of the Hotel Activity. It is pertinent to mention that the

petitioner was also contacted telephonically to be present during the

visit but he did not show up.

Observations

Following is the factual observation of the site visit:

(i)

(ii)

The unit named as M/s Indana Palace is engaged in operation of a
118 room Hotel at Khasra No. 28-34, 130-135, Near Police check
post Kunda, Jaipur Delhi Highway, Tehsil- Amber, District- Jaipur.

As per the categorization of the State Board, Hotels (3 Star &
Above) and/or Hotels having 100 rooms and above are covered
under Red Category. The unit had submitted first application
dated 15.10.2014 for Consent to Establish under the provisions of
the Water Act, 1974 and the Air Act, 1981, which was granted vide
State Board’s letter dated 18.02.2015 for hotel activity for 118
rooms. Subsequently, unit applied for further Consent to
Establish/Consent to Operate, which were disposed of by the
RSPCB on merits. At present, the unit is having valid Consent to
Operate under the provisions of the Water Act, 1974 and the Air
Act, 1981 dated 12.10.2022, valid till 31.03.2027 for Hotel activity



(iii)

(iv)

(v)

(vi)

(vii)

(viii)

for 118 rooms. Copy of the Consent to operate dated 12.10.2022
enclosed and marked as Annexure- 2.

The unit has obtained NOC from CGWA for abstraction of 90 KLD
ground water from 02 borewells, which is valid upto 01.07.2025.
Unit has provided water meters at both the borewells. Copy of
CGWA NOC enclosed and marked as Annexure- 3.

The total built up area of the unit is less than 20,000 Square Meter
(As per the approved map total built up area is 12988.25 Square
Meter), therefore, unit does not require to obtain Environmental
Clearance under the provisions of the EIA Notification dated
14.09.2006. Copy of approved Map of total built up area is
enclosed and marked as Annexure- 4.

During the visit it was enquired by the committee from the hotel
management that whether Air Safari with the help of Helicopters
and Hot Air Ballon is being organized by them and it was found
that no such facility is being provided by the hotel.

With reference to the location of the project, It was reported by
the representative of Forest Department that unit’s premises falls
outside the forest boundaries and falls within the Eco Sensitive
Zone of Nahargarh Wildlife Sanctuary notified on 18.03.2019.

As per the land allotment order issued from Jaipur Development
Authority (JDA), land was allotted to the unit on 13.09.2011 for
commercial purpose (Hotel activity). Copy of JDA land allotment
order is attached and marked as Annexure- 5.

That Zonal Master Plan of the Nahargarh Wild Life Sanctuary,
referred above has been approved by the State Government
which inter-alia says as under:-

“10.4EXxisting Activity/Use



(ix)

()

ESZ Notification dated 08-03-2019 prescribed regulations
regarding new hotel, resort, commercial establishments, etc. This
leads to the requirement of defining what is “existing.”

For purpose of ZMP for the ESZ, hotels, resorts, commercial
establishments, etc. shall be considered as existing if they have
any of the following issued prior to 08.03.2019 ESZ Notification of
Nahargarh:

1. Electricity connection for non-agricultural use.

2. Approval by Tourism Department as tourism unit.

3.Conversion order/Patta for non-agricultural use.

4. Building Plan approval.

5. Order regarding change in landuse.

6. Proof of deposition of tax as hotel, resort, commercial
establishment, etc.

7. CTE/CTO/Environmental Clearance.”

Further, as per the circular dated 26.09.2023 issued from Forest,
Environment & Climate Change Department, Govt. of Rajasthan
regarding clarification of Hotels, resorts etc. it has been clarified
that projects having any 07 listed documents (as mentioned
above) prior to issue of Notification of Eco Sensitive Zone
13.03.20219 would be considered as existing. Copy of the circular
enclosed and marked as Annexure-6.

The unit under question is having 04 documents from the above
list i.e. Approval by Tourism Department as tourism unit,
Conversion order/Patta for non-agricultural use, Building Plan
approval, CTE/CTO/ issued prior to 08.03.2019 which confirms

that the establishment was in existence prior to issuance of the



(xi)

(xii)

(xiii)

Notification dated 08.03.2019. The documents are attached and
collectively marked as Annexure-7.

With reference to legality of operating this hotel activity in light of
the aforesaid notification dated 18.03.2019, it was observed that
the hotel was constructed and was operational before the date of
18.03.2019 and as per the notification and Zonal Master Plan, the
hotel activity is covered under regulated activities.

The occupancy during visit of the joint committee on 14.05.2025
was of total 64 persons only (Guest-04 people and staff-60
people). Unit is having Sewage Treatment Plant (STP) for
treatment of waste water generated from the unit. No discharge
of treated or untreated waste water was observed within or
outside the premises during visit. Treated waste water is being
utilized for plantation within premises. Copy of occupancy report
enclosed and marked as Annexure- 8.

It is also noteworthy that, the work related to defining the
boundary of Nahargarh Wildlife Sanctuary is under review by the
State Forest Department as the matter is sub judicial in E.A. No.

06/2024 in O.A. No. 97/2022, Kamal Tiwari V/s Union of India &

Ors pending before Hon’ble NGT, CENTRAL ZONAL BENCH,

BHOPAL.

In this regard, as per the representative of Forest Department,
meetings were convened under the chairmanship of Principal
Chief Conservator of Forests and Chief Wild Life Warden,
Rajasthan, Jaipur on 07.01.2025, 21.01.2025 and 26.03.2025.
(Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025

and 26.03.2025 are enclosed and marked as Annexure- 9.



Conclusion

(1)

(I

(111

(i)

(ii)
(iil)
(iv)
(v)
(vi)
(vii)
(viii)

(ix)

The unit is being operated outside Forest Area and within ESZ of the

sanctuary.

The Hotel was preexisting before the issuance of notification dated

18.03.2019.

The unit is operational after obtaining valid consent from the State
Board under the provisions of the Water Act, 1974 and the Air Act,

1981 for the hotel activity for 118 rooms.

(IV)  The unit does not require to obtain Environmental Clearance under
the provisions of the EIA Notification dated 14.09.2006.
Enclosures :

Letter dated 08.04.2025 issued from Forest Department nominating
DCF (WL), Zoo, Jaipur, Letter dated 11.04.2025 issued from CGWA
nominating Scientist-C, CGWB, Western Region, Jaipur, Email dated
30.04.2025 from MoEF&CC nominating Scientist-D, Sub-office, Jaipur
and office order dated 09.04.2025 issued from RSPCB appointing RO,
Jaipur (North) as OIC in the case (Annexure-1).

Copy of the Consent to operate dated 12.10.2022 (Annexure-2).
Copy of CGWA NOC (Annexure-3).

Copy of approved map for total Built up Area (Annexure-4).

Copy of JDA land allotment order (Annexure-5).

Circular dated 26.09.2023 (Annexure - 6).

Documents issued prior to 08.03.2019 (Annexure - 7).

Copy of occupancy report (Annexure-8).

Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025 and
26.03.2025 (Annexure - 9).



(x)  Photographs taken during the field visit (Annexure -10).

-
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Annexure-1

Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141- 2716804, 2716800 e-mail : member-secretary(@rpcb.nic.in

Helpline No.: 0141-2716877
No. F.10 (737) RPCB/Legal/NGT/2025/ 5 )- 5 1y Date: 09 |o1] |2025

Regional Officer,

Rajasthan State Pollution Control Board,
Jaipur (North).

Mobile No.: 7073581777

Email: rorpeb.jaipur[at]jomail[dot]com

Subject — Regarding the Hon’ble National Green Tribunal (CZ), Bhopal order dated 25.03.2025 passed in
Original Application No. 34/2025 (CZ), Rajendra Tiwari V/s Union of India & Ors.
Sir,
With reference to above subject matter, it is to inform that the Hon’ble NGT (CZ), Bhopal has
passed an order dated 25.03.2025 and directed inter-alia as follow:-

"5. We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of:
(i) One Representative from the Principal Chief Conservator of Forest-cum Chief Wildlife
Warden, Forest Department, Government of Rajasthan(Rajasthan)
(ii) One Representative from the Regional Director (Western Region Jaipur), Central
Ground Water Board, Jaipur (Rajasthan)
(iii) One Representative from the Rajasthan State Pollution Control Board, Jaipur
(Rajasthan)
(iv) One Representative from the Member Secretary, National Wildlife Board, New Delhi.
6. The Committee is directed to visit the site and submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency for coordination and
logistic support.

In light of the aforesaid order dated 25.03.2025, you are hereby nominated as member of the
committee as well as Nodal officer on behalf of the RSPCB with the direction to ensure compliance of
the Hon’ble NGT(CZ) , Bhopal order dated 2503.2025. Copy of the aforesaid order dated 25.03.2025 is
being enclosed for ready reference.

Encls -As above

(Sharda Pratap Singh)
Member Secretary

Copy to following for information/necessary action —

1. Principal Chief Conservator of Forest-cum ChiefSiigfn‘aitlm,rJee :

Aranya Bhawan , Jaipur.

3. Member Secretary, National Wildlife BoamzszzmD&ifigh

?;m‘

RajKaj Ref No.: 14637434



M Gma" RO RSPCB Jaipur North <rorpcb.jaipur@gmail.com>

Regarding Original Application No. 34/2025(CZ), Rajendra Tiwari V/s Union of
India & Ors.

Bhushan Ramkrishna Lamsoge <rdcgwa-cgwb@nic.in> Wed, Apr 9, 2025 at 12:21 PM
To: CGWA Legalcell <cgwa-legalcell@gov.in>

Cc: RO RSPCB Jaipur North <rorpchb.jaipur@gmail.com>, "pccf.cwiw.forest" <pccf.cwiw.forest@rajasthan.gov.in>, secy-
moef <secy-moef@nic.in>, HO RSPCB Legal <legal.rpcb@gmail.com>, VINOD KUMAR DHAUNDIYAL <vk.dhaundiyal-
cgwb@gov.in>, T B N Singh <mcgwa-cgwb@gov.in>, M S Rathore <rdwr-cgwb@pnic.in>

Heledl /Agied,

As per tailing email One Representative from the Regional Director (Western Region Jaipur), Central Ground
Water Board, Jaipur (Rajasthan) shall be nominated regarding the NGT case cited in subject line.

As per the order, The State PCB will be the nodal agency for coordination and logistic support. The Committee is
directed to visit the site and submit the factual and
action taken report within six weeks.

Please examine and issue directions to concerned accordingly.

THE / With regards

ST YOI 1. AIIERT / Dr. Bhushan R. Lamsoge

331 D / Scientist D and Head of Office
9422810805

Pog Yf STd UIRGRUT Central Ground Water Authority
Sd Qfed HATE, R TRBR Ministry of Jal Shakti, Govt. of India
Gﬁ?ﬁfﬁtﬂ?ﬁﬂﬁ A @, 1T freeht o, 7% feel- 110016

Olof Palme Marg, Sector 3, Hauz Khas, adjacent to IIT Delhi,
New Delhi - 110016
e-mail: cgwa@nic.in, rdcgwa-cgwb@nic.in

---- On Wed, 09 Apr 2025 12:02:26 +0530 HO RSPCB Legal <legal.rpcb@gmail.com> wrote ---
[Quoted text hidden]

2 attachments

ﬂ NGT order OA 34 of 2025.pdf
244K

ﬂ doc03339120250409120053.pdf
442K



F.No. WL-1/56/2025-WL
9@ @&/ Government of India
TR, 9 R A qiadd HAe
Ministry of Environment, Forest and Climate Change
F=fta yam/ Wildlife Division

6th Floor, Vayu Wing,
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi - 110003.

Dated: 2.#,04.2025
The Deputy Inspector General of Forests,
Sub-office, Jaipur of
Regional Office, Gandhinagar.
Ministry of Environment, Forest and Climate Change,
Jaipur - Rajasthan
Email: iro.jaipur-mefcc@gov.in

Sub: OA No. 34/2025 (CZ) in the matter of Rajendra Tiwari Vs. UOI & ors.
before NGT (CZ), Bhopal -reg.

Sir,

With reference to above subject matter, it is to inform that the Hon’ble
NGT (CZ), Bhopal vide order dated 25.03.2025 passed an Order and directed
inter-alia as follows:

“5. We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of:

(i) One Representative from the Principal Chief Conservator of Forest-cum
Chief Wildlife Warden, Forest Department, Govermnment of
Rajasthan(Rajasthan)

(ii)One Representative from the Regional Director (Western Region
Jaipur), Central Ground Water Board, Jaipur (Rajasthan)

(iii) One Representative from the Rajasthan State Pollution Control Board,
Jaipur (Rajasthan)

(iv) One Representative from the Member Secretary, National Wildlife

Board, New Delhi.



6. The Committee is directed to visit the site and submit the factual and action
taken report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.”

Copy of the Order dated 25.03.2025 is being enclosed for ready
reference.

In compliance of the above directions, the competent authority has
nominated Deputy Inspector General of Forests, Sub-office, Jaipur of the
Regional Office, Ministry of Environment, Forest and Climate Change as the
representative of the Joint Committee on behalf of the Member Secretary,
National Board for Wild Life.

The undersigned is directed to request for follow-up action in this
regard. '

Yours faithfully,

GERC o

(Dr. Sudheer Chintalpati)
Scientist E
Email: sudheer.ch@gov.in

Copy to: Rajasthan State Pollution Control Board, Jaipur.



6/21/25, 6:25 PM Gmail - OA No. 34/2025 (CZ) in the matter of Rajendra Tiwari Vs. UOI & ors. before NGT (CZ), Bhopal- reg.

M Gma" RO RSPCB Jaipur North <rorpcb.jaipur@gmail.com>

OA No. 34/2025 (CZ) in the matter of Rajendra Tiwari Vs. UOI & ors. before NGT
(CZ), Bhopal- reg.

ACHIN SINGHAL <achin.singhal@nic.in> Wed, Apr 30, 2025 at 11:25 AM

To: Regional Office Jaipur <iro.jaipur-mefcc@gov.in>, member-secretary <member-secretary@rpcb.nic.in>, rorpcbjaipur
<rorpcb.jaipur@gmail.com>

Cc: Rakesh Kumar Jagenia <digwl-mefcc@gov.in>, SUDHEER CHINTALAPATI <sudheer.ch@gov.in>, Ananya Banerjee

<ananya.banerjee21@govcontractor.in>

In continuation to the earlier mail, it is requested that, in place of DIGF, Sub-office, Jaipur,
Scientist D, Sub-office, Jaipur is nominated as representative of MS, NBWL.

This has approval of the Competent Authority.

Hlax / Regards,

3ifee Riga (3ifaaT) /Achin Singhal (Advocate)

faferes TgaRM /Legal Associate

TTERUT, G 3R SIadrg URad HAR/Ministry of Environment, Forest and Climate Change
HRd WXDPR/Govt. of India

---- On Mon, 28 Apr 2025 10:51:42 +0530 ACHIN SINGHAL <achin.singhal@nic.in> wrote ---
[Quoted text hidden]

2 attachments

@ Order dated 25.03.2025.pdf
244K

@ Letter.pdf
1170K

https://mail.google.com/mail/u/0/?ik=d66 3ff19bb&view=pt&search=all&permmsgid=msg-f: 1830805874509436011&simpl=msg-f:18308058745094...
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Annexure-2
Head Office HBC

— Rajasthan State Pollution Control Board
% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
=" Phone: 0141-2716840
N
Registered
FileNo :  F(HDF)/JAIPUR(Amber)/22(1)/2017-2018/3045-3047
OrderNo: 2022-2023/HBC/2598 Date: Oct 12 2022 3:3840

Unit Id : 56377
M/s Waves Hotel and Estates (P) Ltd.

801, Hub-Town Solaris, N.S. Phadke MArg, Near Andheri
Flyover, Off. Telli Galli, Andheri East, Mumbai-400 069,

Sub: Consent to Operate under Section 25/260of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 28/04/2022 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of Section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your waves Hotels and Estates (p) Ltd. plant situated at Khasra No 28to 34
130to 135 NearPolice Checkpost Kunda, Jaipur Delhi Highway, village Nangal Susavtan
nangal susavtan Tehsil:Amber District:JAIPUR , Rajasthan, subject to the following
conditions:-

1 That this Consent to Operate is valid for a period from 28/04,/2022 to 31/03/2027 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below:

Particular Type Quantity with Unit

HOTEL ACTIVITIES Activity 118.00 ROOMS

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 1 of 6

Signature valid

Digitally signed b havir Mehta
Date: 2022l :38:10 IST
Reason: Sel ed

Location:




Head Office HBC
Rajasthan State Pollution Control Board

Raiasthan i 8 e
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
N et
=" Phone: 0141-2716840
N
Registered
FileNo :  F(HDF)/JAIPUR(Amber)/22(1)/2017-2018/3045-3047
OrderNo: 2022-2023/HBC/2598 Date: Oct 12 2022 9:38AM
Unit Id : 56377
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 80.000 28.000 42.000
On Land For
Plantation/Horticulture/Other
uses

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
Two Boiler( 400KG/HR EACH) ADEQUATE STACK
HEIGHT
S02 600 mg/Nm3
NOx 300 mg/Nm3
Two D.G.Set( 625KVA EACH) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

6 That the domestic sewage shall be treated before disposal so as to conform to the
standards  prescribed under the Environvent (Protection) Act-1986for disposal Into

Inland Surface Water. The main parameters for regular monitoring shall be as under:

Page 2 of 6

Signature valid

Digitally signed b havir Mehta
Date: 2022l :38:10 IST
Reason: Sel ed

Location:




— Rajasthan State Pollution Control Board
e 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
SRS Phone: 0141-2716840

N |
Registered
File No F(HDF)/JAIPUR(Amber)/22(1)/2017-2018/3045-3047
OrderNo: 2022-2023/HBC/2598 Date: Oct 12 2022 9:38AM
Unit Id : 56377
Parameters Standards

pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
Total Suspended Solids Not to exceed 50 mg/l
Phosphate as P Not to exceed 1.0 mg/l

7 That all necessary permission shall be obtained from District administration, Jaipur
and Government of Rajasthan related to the operation of hotel with 118 rooms at
Khasra No. 28to 34& 130to 135, near police checkpost, Kunda, Jaipur Delhi
Highway, Village- Nangal Susavtan, Tehsil-Amber, Jaipur, Rajasthan.

8 That if the project cost exceeds Rs. 80.00Crore, the wunit shall take/obtain
modification in consent after paying fee as applicable.

9 That this Consent to Operate is valid for hotel with 118 rooms (108 rooms and 10
villas).

10 That the Hotel shall obtain Environmental Clearance from competent authority
under EIA Notification dated 14.09.2006for any such activitywhich attracts
Environmental Clearance under the provisions EIA Notification dated 14.09.2006.

11 That the total water consumption for entire project shall not exceed 160KLD
(Fresh-90 KLD + STP treated water- 70 KLD).

12 That fresh water requirement shall be met from groundwater with prior permission
from CGWA.

13 That the water flow meters shall be provided at all suitable points to measure
quantity of daily water consumption, waste water generation (inlet and outlet of
STP). Daily record of the same shall be maintained and be submitted to the Board.

14 That Sewage Treatment Plant (STP) of capacity 100KLD shall be maintained to
treat the wastewater generated to the tune of 80KLD.

15 That entire STP treated domestic waste water shall be utilized for
flushing/plantation/landscapingetc. within the premises and no waste water shall
be discharged outside the premises in any case.

16 That all possible efforts shall be made for minimization of use of fresh water and
unit shall construct and maintain scientific designed rain water harvesting
structure of adequate capacity and nos.

17 That hotel shall maintain proper oil and grease trap(s) for kitchen wastewater.

Page 3 of 6

Head Office HBC

Signature valid

Digitally signed b havir Mehta
Date: 2022l :38:10 IST
Reason: Sel ed

Location:




— Rajasthan State Pollution Control Board
e 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
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File No F(HDF)/JAIPUR(Amber)/22(1)/2017-2018/3045-3047

OrderNo: 2022-2023/HBC/2598 Date: Oct 12 2022 9:38AM

Unit Id : 56377

18 That adequate air pollution control measures shall be maintained with the DG Sets:
2x 625KVAand Steam Boiler: 2x 400kg/hrand additional source of Air/Water
pollution shall not be installed without prior Consent to Establish from the State
Board.

19 That priority shall be given for the use of cleaner fuel in air sources i.e. having low
sulphur percentage and provide adequate PCM.

20 That the compliance of ambient air quality standards in Trespect of noise as
prescribed under the Environment (Protection) Act and Rules made therein shall
be ensured.

21 That the provisions of Hazardous and Other Wastes (Management and
Transhoundary Movement) Rules, 2016; Solid Waste Management Rules, 2016;
Plastic Waste Management Rules 2016; Construction and Demolition Waste
Management Rules 2016; Bio-Medical Waste Management Rules, 2016and E- Waste
Management Rules, 2016, shall be complied.

22 That the CPCB guidelines /mechanism prescribed for Hotel/Restaurant etc.
prepared in compliance with the Hon’'ble NGT order dated 19.09.2019in the matter
of OA no. 400/2017, shall be strictly complied.

23 That the plantation of local species in the 33% of total area of the project shall be
carried out.

24 That energy conservation measures like installation of CFLs/FLs/LEDs for lighting
the areas outside the building should be integral part of the project design and
should be in place before project commissioning.

25 That used CFL/FLs/LEDs should be properly collected and disposed off/sent for
re-cycling as per prevailing rules/guidelines issued by regulatory authority. Use of
solar panels also be done to the extent possible.

26 That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MOEF&CC), Government of India,
notification dated 12.08.2021 shall be used in the industry/unit premises.

27 That in case, it is found during post inspection, the Hotel has flouted conditions of
Consent to Operate or inadequate pollution control measures, necessary action u/s
33A of the Water Act, 1974, section 31A of the Air Act, 1981 or section of the
Environment (Protection) Act,1986 shall be taken.

28 That half yearly compliance report of all the above conditions shall be submitted by
the Hotel to the State Board.

29 That this Consent to Operate shall be subject to compliance of any direction or
order passed by Court of Law in the matter.
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32

33

34

35

36
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56377

That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016and ensure that e-waste generated by them is channelized through -collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.
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Unit Id : 56377

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge| HBC |

(A): Copy to:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur (N) to ensure

compliance of consent conditions.
2 Master File.

Group Incharge[ HBC ]
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Annexure-3

HRJ PR
St ifaa HATer
T T, 7 A
SR 7T TRefOT faHmT
D1 Y ST e
Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(Y= FoRit 7 MU wHIoT U3N)

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION
Project Name: Hotel Indana Palace
Project Address: Khasra No. 28-34 And 130-135, Near Police Check Post Kunda, Amber, Jaipur
Village: Nagal Susawatan Block: Amber
District: Jaipur State: Rajasthan
Pin Code:
Communication Address: Mr. Kapil Pandey \ Indana Palace Jaipur Kukas Jaipur-delhi Highway. Jaipur-

302028 Rajasthan, India, Indana Palace Jaipur Kukas Jaipur-delhi Highway.
Jaipur-302028 Rajasthan, India, Amber, Jaipur, Rajasthan - 302028

Address of CGWB Regional Office : Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur,
Rajasthan - 302004

1. NOC No.: CGWA/NOC/INF/REN/1/2023/8055 2. Date of Issuence 28/07/2023
3. Application No.: 21-4/12351/RJ/INF/2018 4. Category: Over Exploited
(GWRE 2022)
5. Project Status: Existing Ground Water 6. NOC Type: Renewal
7. Valid from: 02/07/2023 8. Valid up to: 01/07/2025
9. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m3/day m3/year m3/day m3/year m3/day m3/year m3/day m3/year
90.00 32850.00
10. Details of ground water abstraction /Dewatering structures
Total Existing No.:4 Total Proposed No.:0
Dw DCB BW TW MP MPu DW DCB BW TW MP MPu
Abstraction Structure* 0 0 4 0 0 0 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps
11. Ground Water Abstraction/Restoration Charges paid (Rs.): 348300.00
12. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.
Manual DWLR** DWLR With Telemetry

*DWLR - Digital Water Level Recorder 1 0 1 0

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SR 8134, ATRIE S, 71 fAweft - 110011 7 18/11, Jamnagar House, Mansingh Road, New Dethi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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Validity of this NOC shall be subject to compliance of the following conditions:
Mandatory conditions:

1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every year
and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA through
the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).
12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any consequences arising
thereupon.

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.
19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per CPCE
list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure Il of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.
27) In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water.

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.
30) This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable).

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)

CENTRAL GROUND WATER AUTHORITY

Department of Water Resources, River Development and Ganga Rejuvenation
Ministry of Jal Shakti, Govt. of India

18/11, SR 8134, ATRIE S, 71 fAweft - 110011 7 18/11, Jamnagar House, Mansingh Road, New Dethi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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Receipt

(As per the guideline Gazette Notification S.O. 3281(E) regarding the New Guidelines dated 24.09.2020 of CGWA, MoJS, Govt. of India)
https://cgwa-noc.gov.in

Application No,: 21-4/12351/RJ/INF/2018

Name of Firm: HOTEL INDANA PALACE
AppType Category: Hotel

Application Type: Infrastructure

PAN/GSTIN No. of Firm/Individual: /

Application Processing Fee
Ground Water Abstraction /Restoration charges

Environmental Compensation Charges (ECRGW) (Date From to ) Days-

Penalty for non-Compliance of NOC conditions 10000.00
Condition to be mentioned

5000.00
348300.00

bl

This is an system generated invoice, hence, does not require ink signed.




Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
Central Ground Water Board, Western Region
Central Ground Water Authority
6-A, Jhalana Doongri, Jaipur — 302004 (Rajasthan)
Email :- rdwr-cgwb@nic.in, Phone: - 0141-2706338

File No : 21-4/12351/R)/INF/2018- L4 O . Dated: [ / gl2023,

To,
M/s. HOTEL INDANA PALACE

KHASRA NO. 28-34 and 130-135, NEAR POLICE CHECK POST KUNDA
Block — Amber
Jaipur, Rajasthan — 302028

Sub :- Corrigendum in NOC for Ground Water withdrawal to M/s. M/s. HOTEL INDANA PALACE in
respect of their Infrastructural project located at Khasra No. 28-34 and 130-135, Near Police Check
Post Kunda, Block — Amber, Jaipur, Rajasthan reg.

Kindly refer to NOC for groundwater  withdrawal issued wide NOC No.
CGWA/NOC/INF/REN/1/2023/8055, dated 28.07.2023. In the partial modification, the details of the
Ground Water Abstraction Structures mentioned in the item no. 09 may read as follows :

Total Existing No : 04 Total Proposed No : 0

: DW DCB BW TW MP DW DCB BW TW MP
Abstraction

Structure* 0 0 02 0 0 0 0 0 0 0

*DW - Dug Well, DCB —Dug cum Bore Well, BW - Bore Well, TW -Tube Well, MP - Mine Pit.

All other items and conditions mentioned in the NOC No. CGWA/NOC/INF/REN/1/2023/8055, dated
28.07.2023 shall remain unchanged. Groundwater Abstraction/ Restoration charges will be imposed
w.e.f. 24.09.2020 as per CGWA guidelines.

|
B3

{Regional Directorp
Copy to -
1. Central Ground Water Authority, 18/11, Jamnagar House, Mansingh Road, New Delhi — 110011.
2. Guard Files, 2023-24.

(Regional Director)
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Annexure-6

Government of Rajasthan
Forest, Environment & Climate Change Department

F.No.6(3)Env/2017 Part] Dated 26 023
ated 26.09.2

Circular

o ch[;) Sensitive Zones (ESZs) are notified around Protected Areas (PAs) to provide
hq re uffs:r. E.SZ.S have already been notified for many PAs while for many others
the process of notifying ESZs is in various stages. ,

Ai:'ter notiﬁcatiop of E‘SZ, Zonal Master Plan (ZMP) is supposed to be prepared
and publlshed.to provide guldance for taking up various economic activities in these
areas. Preparation and publication of ZMPs for few ESZs has been done and for others, it
IS In various stages. ,

o~
Refereqce are being re.ceived regarding regulation of activities in ESZs, which
have been notified bu.t for which ZMPs have not been finalized as well as those where
ESZs are yet to be notified and thus have default width of 10 kms.
. The matter has been examined and to provide required clarity, following
guidelines are hereby issued:
1. For PAs for which ESZs notification have been issued but ZMPs are yet to be
finalized:
Notifications for ESZs use words “existing” and “new” with respect to hotels,
resorts etc. It is hereby clarified that such hotels, resorts, etc. would be considered
“existing”, which are having any of the following documents prior to date of issue of
notification for that ESZ:-
1) Electricity connection for non-agricultural use.
(i)  Approval by Tourism Department as tourism unit.
o (iii)  Conversion order/ Patta for non-agricultural use.

(iv)  Building plan approval.

(v)  Order regarding change in land use.

(vi)  Proof of deposit of tax as hotel, resort, etc.
(vii) CTE/ CTO/ Environmental clearance.

Hotels, resorts, etc. which don’t have any of these documents prior to the date of
issue of notification for that ESZ would be considereo\‘;ﬁa‘l’id |t |

Secretary .
Date: 2023.09.R6[T05:33 IST
RajKaj Ref No. : 4785371 Reason: Approved ™~




2. PAs for which ESZ is yet to be notified:

These are cases where default BSZ is 10 km around PA. ES7. notification for such
PAs would be issued only after the issuc of this Circular. Such notifications for ESZs are
also likely to have classification of hotels, resorts, ete. in two categorics— “new” and
“existing”. Accordingly it is clarified that such hotels, resorts, etc. in the area of default
ESZ of such PAs may be considered “existing”, which have any of the seven categories
of documents listed in this Circular, issued prior to the date of issue of this circular or the
date of issue of notification for that ESZ, whichever is later.

Rajasthan State Pollution Control Board and District Monitoring Committ_ee (_)f
ESZs shall use this guidance for deciding and regulation of cases of these categories In

ESZs.
(Monali Sen, IFS)
Director cum Joint Secretary
Copy to:
. Special Assistant to Hon’ble Minister, Environment & Forests, Govt. of

Rajasthan, Jaipur.
2. PS to Additional Chief Secretary, Revenue Department, Govt. of Rajasthan,
Jaipur.
PS to Principal Secretary, UDH Department, Govt. of Rajasthan, Jaipur.
PS to Principal Secretary, Tourism Department, Govt. of Rajasthan, Jaipur.
PS to Secretary, Local Self Government, Govt. of Rajasthan, Jaipur.
Principal Chief Conservator of Forest & Head of Forest Force(HoFF),
Rajasthan, Jaipur with request to circulate it to all concerned.
7. Principal Chief Conservator of Forest & Chief Wild Life Warden(CWLW),
Rajasthan, Jaipur.
All Divisional Commissioners, Rajasthan.
. All District Collectors, Rajasthan.
10.  Guard File.

SR

0 00

Director cum Joint Secretary

Secretary
Date: 2023.09.R6} .\5:33 IST

RajKaj Ref No. : 4785371 Reason: Approved
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Head Office (HDF )

_ Rajasthan State Pollution Control Board
bt 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Bt

e Phone: 0141-5159600,5159695 Fax: 0141-5159697
-

Registered

FileNo : F(HDF)/JAIPUR(Amber)/22(1)/2017-2018/4032-4035

OrderNo: 2017-2018/HDF/2583
Date:  02/08/2017

Unit Id : 56377
M/s Waves Hotel and Estates (P) Ltd.

801, Hub-Town Solaris, N.S. Phadke MArg, Near Andheri
Flyover, Off. Telli Galli, Andheri East, Mumbai-400 069,

Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your application for Consent to Operate dated 07/11/2016 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Industry situated at Khasra No. 28to 34 & 130to 135 NearPolice Checkpost Kunda,

Jaipur Delhi Highway, village Nangal Susavtan Tehsil:Amber District:JAIPUR , Rajasthan,
subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 17/12/2016 to 30/11/2021 .
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit

HOTEL ACTIVITIES Activity 118.00 ROOMS

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Signature-Not

Ver::r
Digi S|ghe by
= 10of 4 SATYAPAL SMGH
Date: 2017£08.02
age 0 17:01:3; 5:30



Head Office (HDF )
Rajasthan State Pollution Control Board

—W 1 3 31 3
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
O Phone: 0141-5159600,5159695 Fax: 0141-5159697
N
Registered
FileNo : F(HDF)/JAIPUR(Amber)/22(1)/2017-2018/4032-4035
Order No: 2017-2018/HDF/2583
Date: 02/08/2017
Unit Id : 56377
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 80.000 NIL 80.000
Plantation / Other secondary uses
within Premises

5 That the sources of air emmissions along with pollution control measures and the

emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Boiler (2 nos.)( 400KG/HR Stack
EACH)
D.G. Sets (2 nos.)( 625KVA ACOUSTIC ENCLOSURE
EACH) , ADEQUATE STACK
HEIGHT
co 3.5 g/kW hr
PM (at 15% 0.2 g/kW hr
02)
NOx+HC 4.0 g/kW hr

6 That the domestic sewage shall be treated before disposal so as to conform to the
standards  prescribed under the Environvent (Protection) Act-1986for disposal Into

Inland Surface Water. The main parameters for regular monitoring shall be as under.

Signature-Not

Ver::r

DI negfb
SATYABAL SAIGH
Page 2 of 4 Date: 2017f08.02

17:01:3; 5:30



Head Office (HDF )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
— e Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered
FileNo : F(HDF)/JAIPUR(Amber)/22(1)/2017-2018/4032-4035
Order No: 2017-2018/HDF/2583
Date: 02/08/2017
Unit Id : 56377
Parameters Standards
pH Value Between 5.5 to 9.0
QOil and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
Total Suspended Solids Not to exceed 50 mg/1
Phosphate as P Not to exceed 1.0 mg/1

7 That the Hotel shall maintain adequate height of stack along with acoustic
enclosures on the D.G.set. Adequate pollution control measures shall also be
provided with Boilers.

8 That water flow meters shall be maintained at all suitable points to measure
quantity of daily water consumption, waste water generation and treated water
recycled. Daily record of the same shall be maintained and submitted to the Board.

9 That the entire treated waste water shall be utilized within the premises for
flushing, cooling, plantation, etc. and zero discharge shall be maintained outside
the premises.

10 That the total cost of project is Rs. 80.00 crore.

11 That total fresh water consumption of the Hotel shall not exceed 90 KLD.

12 That the Hotel shall comply with the standards as prescribed vide MoEF
notification no. GSR 826(E) dated 16.11.2009 with respect to National Ambient Air
Quality.

13 That the Hotel shall ensure compliance of ambient air quality standards in respect
of noise as prescribed under the Environment (Protection) Act and Rules made
therein.

14 That the Hotel shall install meter at the inlet of STP.

15 That the Hotel shall obtain NOC from CGWA within six months, failing which the
consent shall be deemed to be revoked.

16 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

Signature-Not

Ver::r
Digi S|ghe by
P 3 f 4 SATYAPAL GH
Date: 2017£08.02
age 0 17:01:3; 5:30



Head Office (HDF )
Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 0141-5159600,5159695 Fax: 0141-5159697

|

File No

Registered
F(HDF)/JAIPUR(Amber)/22(1)/2017-2018/4032-4035

Order No: 2017-2018/HDF/2583

Unit Id :

Date:  02/08/2017
56377

17 That the grant of this Consent to Operate is issued from the environmental angle only,

18

and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ HDF ]
Copy To:-
1 Regional Director (Nodel Officer of CGWA), 6-A, Jhalana Doongari, Jaipur 302004 for
necessary action at your level.
2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur. Please
ensure compliance of consent conditions.
3 Master File.
Group Incharge[ HDF ]
Signature-Not

Ver::r
Digi S|ghe by
= 4ofd SATYAPAL SMGH
Date: 2017£08.02
age 0 17:01:3; 5:30
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S Phone: 0141-51 59600,5159695 Fax: 0141-5159697
www.rpch.nic.in

Registered
File No

l?(llDl")/];lipur(/\ml)cr)/ 14(1)/2014-201
OrderNo:

201'1-2()lS/lll)l*/lZ{‘)Z Dispatch Date: 18/02/2015
Unit Id :+ 56377

5/7729-7731

M/s Waves Hotel and Estates (P) Ltd.

801, Hub-Town Solaris, N.S. Phadke MArg, Near
Andheri Flyover, Off. Telli Galli, Andheri East,
Mumbai-400 069 ,

Sub:  Consent to Establish under section 25/26 of the Water  (Prevention & Control of Pollution)

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
“ Ref:  Your application(s) for Consent to Establish dated 15/10/2014 and subsequent correspondence.
Sir,
Consent to Establish under the

provisions of section 25/26 of the Water
Control of Pollution) Act,

1974 (hereinafter to be referred as
21 of the Air (Prevention & Control of Pollution) Act, 1981,
Air Act) as amended to date and rules &

(Prevention &
the Water Act) and under section

(hereinafter to be referred as the

the orders issued thereunder Jis

hereby granted
granted for your Industry situated / proposed at

Khasra No. 28 to 34 & 130 to 135

NearPolice Checkpost  Kunda, Jaipur  Delhi Highway, village Nangal

Susavtan
,» Rajasthan under the provisions of the said Act(s). This
is granted on the basis of examination of the

Tehsil:Amber  District:Jaipur consent
information  furnished by you in consent
application(s) and the documents submitted therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 15/10/2014 to 30/09/2017 or

date of Commencement of production / commissioning of the project or activities
whichever is earlier.,

”. 2 That this Consent is granted for manufacturing  /  producing following products / by

prodﬁcts or . carrying out the following activities or operation/processes  or providing

following services with capacities given below.

Particular Type Quantity / Capacity

HOTEL ACTIVITIES Activity 118.00 ROOMS

3 That in case of any increase in capacity or addition / modification / alteration or change in
duct mix or process or raw material or fuel the project proponent is required to obtain
pro

fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before
ha . .
tion is started for which prior consent to operate under the provision of
opera :
Ap d Air Act shall be obtained. This consent to establish shall not be treated
ct an

to operate.
e~ ~\~4/

trial
the Water

as consent

Page 1 of 4
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Rajasthan State Pollution Control Boarg

m fl-,PllnsUluli(mul Area, Jhalana Doongari, Jaipur-302 g4
l(mczO]fl»l-SlS‘)GOU,S]S‘)()‘)S!"ax: 0141-515¢
- - 1-5159697
B www.rpch.nic.in
Registered

FileNo : l~‘(lll)F]/laipur(A|11b01')/14~(1)/2014-20 15/7729-7731

Order No: 2014-2015/1DF/1392 Dispatch Date: 18/02/2015

Unit Id : 56377

5 That the quantity of effluent generation and disposal along with mode of disposal for the
treated effluent shall be as under:

Type of effluent Max. effluent Quantity of Quantity of treated
generation effluent to be effluent to be disposed
(KLD) recycled (KLD) (KLD) and mode of
disposal
Domestic Sewage 80.000 NIL 80.000

Plantation / Other
secondary uses within

Premises J

6 That the sources of air emmissions along with pollution control measures and the

emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Boilers (2 X 600kg/hr) Stack
D. G. sets (2 X 640 kVA) ACOUSTIC
ENCLOSURE, Stack

7 That the domestic sewage shall be treated before disposal so as to conform to the
standards  prescribed by the Board as notified under the Environment (Protection)

Act-1986  for disposal Into Inland Surface Water. The main parameters  for regular

monitoring shall be as under.

Parameters I Standards I
pH Value , Between 5.5 t0 9.0 l
Oil and Grease Not to exceed 10 mg/| J
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l I

|

Total Suspended Solids Not to exceed 50 mg/l

Phosphate as | Not to exceed 1.0 mg/l

Page 2 of 4
(% scanned with OKEN Scanner



R Rajasthan State Pollution Control Board
alastls .

4, Institutional Aren halan: arl Tatese. 201’
e i A Jhalana Doongari, Jaipur-302 004
\/TW Phone: 0141-5159600,5159695 Fax: 0141 5159697

www.rpch.nic.in

Registered
FileNo l:(lll)l")/l;liplll‘(l\llll)(‘l')/l'l(l)/Z()l‘I-Z()|5/772‘)~77:(]
OrderNo: 2014-2015/1DEF/1392 Dispatch Date: 18/02/2015
Unit Id = 56377

8 That this consent o establish is valid for Hotel
10404.60 sqm.

having 118 rooms and built up arca

9 That the Totel —shall  provide adequate height  of  stack along  with  acoustic
enclosures  with  the  D.Gsets. The  hotel  shall  also provide adequate air pollution
control measures with the Boilers,

10 That water flow meters shall be provided at all suitable points to measure quantity
of daily water consumption, wastewater generation  and  treated  water  recycled.
Daily record of the same shall be maintained and submitted to the Board.

11 That the hotel shall maintain proper oil and grease trap(s) for kitchen wastewater.

12 That the wunit shall submit the source of fresh water duly approved from the
competent authority before commissioning the Hotel.

13 That total fresh water consumption shall not exceed 90 kld.

14 That the unit shall commission the proposed STP of 100 kld before commencement
of the Hotel.

15 That the entire treated wastewater shall be utilized within  the premises  for
flushing, cooling, plantation, ectc. and zero discharge shall be maintained outside
the premises.

16 That the total cost of project is Rs. 87.33 crore.

17 That the Consent to Establish being issued by the Board is only for the purpose of
the Air Act, 1981 and the Water Act, 1974 and the project proponent shall be
responsible  to ensure for all the permissions regarding conversion of land, approval
of map, ectc, from the competent authoritics and any other permission required
under the prevailing Act, Rules and laws.

18 That no ground water shall be ecxtracted without permission of Central Ground
Water  Authority (CGWA)and  arrangement of water from outsource shall be valid
only from the authorized agencies as per the CGWA guidelines, for which you have
also submitted an affidavit dated 27.12.2014.

19 That the industry shall  comply with the standards as  prescribed  vide MoLEF
notification no. GSR 826(E) dated 16.11.2009 with respect o National Ambient  Air
Quaiity.

20 That the Hotel shall ensure compliance of ambient air quality standards in respect
of noise as prescribed under the Environment  (Protection) Act and  Rules made
therein.

21 That the Hotel shall install adequately designed  rainwater harvesting  structure  for

prevention and recharge of groundwater inand around the arca.

Page 3 of 4
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— Rajasthan State Pollution Con trol Board
W 4~,Jlnsmuu(m‘ul Area, Jhalana Doongari, Jaipur-302 004
S Phone: 0141-5159600,5159695 Fayx: 0141-5159697

www.rpch.nic.in
Registered
File No

F(lll)l’)/]nipur(Ambcr)/l/l-(l)/2014-2()15/7729~7731

Order No: 4-; L /1397
2014 ZO].)/”])I/lJ()Z DiSpE]lC’l Date: 18/()2/2015
Unit Id : 56377

22 That, not withstanding anything  provided hereinabove, the State Board shall have  power

and reserves its right, as contained under section 27(2) of the Water Act and under

section  21(6) of the Air Act to review anyone or all the conditions imposed here in

above and to make such variation as it deemed fit for the purpose of compliance of the

Water Act and Air Act,

23 That the grant of this Consent to Establish is issued from the environmental angle only, {

and does not absolve the project  proponent from the other statutory  obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

24 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Establish shall also be subject, beside the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time, be specified by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Establish and project proponent / occupier shall be liable for legal

action under the the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

oy Th Group Inchirge
Copy To:- O?L
1 Regional  Officer, Regional Office, Rajasthan State  Pollution Control Board i
ensure compliance of consent conditions. ,»Jaipur.  Please
2 Master File.

\\%/
Group Incharge
C
Page\d of 4
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Annexure-9

BT YT &I 99 e U9 &I TIoNd JRdTels, ISR
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B o 0141—2700151 é—ﬁa pecf.cwlw.forest@rajasthan.gov.in

FHIG: TH 8 (07)2024 / T / qaoii—02868 / 2024—25 fere: S—awmmer
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ariaes  Conservator Of
gk Date: 2025.01.09
Reason: Approved

:59:55 IST
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Digitally signed by Pa umar
Upadhyay

Designation : hief
Conservator Of

Date: 2025.01.09 W:59:55 IST

Reason: Approved
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Signature Not Verified

Digitally Sigm(t;/ PK.

Upadhyaya |
Designation : Pra€ipal Chief
Conservator O rest

Date :28-01-20 3:31:53
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34 ¥ PR fderor & AR Al Aewil g1 fawga == @l 17 |

4. 39 UBR GHRT Whol IR GHRT GR SIHGRI, ARG a7 qfH Ud Io’d g 39 FHI bR
& T @ Rl &7 e A g NIRRT &1 feRiee AT as &l Ugd a9l
R T B TG AEATIS BRIATE! I U 99 ARETH AT Ud Y I WReAD, I
Sitg Fafearer &1 AR fear )

5. wm@maﬁ?ﬁ%ﬁwmﬁmaﬁ%@waﬁﬂ?&msﬂéﬁ%ﬁ
S gRT faTid 01 31l 2025 TF YOI -1 T STeaTH AT 137 |

6. Al dpcer wHl Afdo YU HF g9 WReld, #H UG A gR1 SU a9 AreTh 8.l B

W?@%WWI (SoP) aa—rwmélg iurﬁuﬁo? \)’en?leéc_f_c5 g
FERVT & & Heg H T GHR Bl ﬂﬁﬁ
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DHHID

U YhR IRV &F B Iad UbdT A A &1 S diell WHT A9 & YTHAR AT
SATRor & Siifercd faavor 1 9dIR ST B9 SU a9 WReld RIfSareR SaqR gRT
ScailRgd far 919 & d&6ftra o™ @ A f5a SR BI$ T 8 31erar SIS T 2
do% Tel & IR I8 | FRRE far T & STaR 3R 6 T T9R & R W
S0 99 Wed deid [RIfSaER SOR g™ Yifde wu o9 dAe @ Rafd @
TRIETOT / HRIIAT_BRARIT Sd FoTy Hi &1 g ardfasd Rafd &1 A8 SIHaRI off o
qd |

J8%h WEIAIE AATK s U4 3MTell 46 aId 04.04.2025 HI A 500 o Fad &R I
I WReH (d=aoia) fafSarer o7 arsvs gt @ Ruid & a1 SuRerd 89 & Ay fau
T |

(Rrar #ew)
U &I 9 RETH T
g gl Yfcareld
NSESIE]

. U%.8(07)2024 / fafey / Hasiu—02868 IESIEAE SRS LN

gfferf f=1 &1 gammet vd savgs wriard &g ufd -

© N ok 0w =
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RSl e, gar g 9 ERefd, (97 gl Yg%E) RISiRRI SR |

ol A, gg™ g a9 HReTd Ud Jd 99 Sig Yfdureld 610 SR |
Aoft afera, srfcio U gg o= wReTh, 514 U9 fdfe), Iroe SR |
Aofl afra, arfcio Uem g8 o« HReTdh, Uh 1T, ISRl SR |

Aol i, SIfiRed ggm g a1 TReTdh, a=asila TSR, SR |

q& d9 AReTh, BRI AT UG g9 Fealaec, IO, SR |

JU g9 ReED, GAAT UEfdh], IRV Ha= SRR |

JU I WReTD (qoia) FRSITeR, RIoreq™, STayR

I &I 99 WReTdh T4
R qIoild Yfcarele
RTGTRRIT
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Annexure-10

A Kukas, Rajasthan, India |
B 248]4154, Kunda, Amer, Kukas, Rajasthan 302028, ndi

T Lat 27014807 Long 75.861203"







